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LOK SABHA 

Monday, June 30, 1980;Asadha 9, 1902 
(Saka) 

The LOk Sabha met at Eleven of the 
Clock 

[MR. SpEAKER in the Chair] 

ORAL ANSWERS TO QUESTIONS 

Fishing Potential of Wadge Bank 
-r 

*305, SHRI K. A. RAJAN: 
SHRI G. M. BANATWALLA: 

Will the Minister of AGRICULTURE 
be pleased to state: 

(a) whether Government are aware 
of the necessity to exploit fishina 
potential of the Wadge Bank; 

(b) whether the Wadge Bank is 
within the limits of India's territorial 
waters, and 

(c) whether the fisheries of the 
said bank are now being exploited 
by foreign interests WIth Or without 
Government's permission? 

THE MINISTER OF AGRICUL-
TURE AND RURAL RECONSTRUC .. 
TION (SHRI BIRENDRA SINGH 
RAO) : (a) Yes, Sir. 

(b) The territorial waters extend 
up to 12 nautical miles. Under the 
recent law of the Seas, India's oceanic 
sovereignty in her Exclusive Economic 
Zone extends up to 200 miles. The 
Wadge Bank lies wholly within India's 
Exolusive Economic Zon~. 

(c) No, Sir. 
882 LS-l. 
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SHRI K. A. RAJAN: The sorry 
state of affairs prevailing in our 
country is that OUr country could not 
exploit the Wadge Bank, which 
has immense resources in fish. It is 
estimated that yearly, we are incurr-
ing a loss of Rs. 40 crores or Rs. 50 
Icrores worth of fish, because of poach-
ing. The real reasons behind all these 
things are these: with regard to deep 
sea products, the estimated str£:ngth 
of our fleet is only 70-nearly. If we 
compare it with other countries, we 
know that Japan possesses 15,000 
trawlers, Taiwan has got 7,000 
trawlers arnd Mexico 4,000 trawlers. 
It was reported widely in all the 
papers during last year that Taiwan 
was encroaching upon and exploiting 
the fish because of the sophisticated 
and well-equipped trawlers at its 
command. But the unfortunate state 
of affairs in our country is that we are 
unable to tap the Wadge Bank as it is, 
because of lack of enough equipped 
trawlers, 

MR. SPEAKER: Mr. Rajan, please 
make it short, the supplementary 
should be short. 

SHRI K. A. RAJAN; Is the hon. 
Minister thinking of putting in more 
equipped trawlers and seeing to ;t that 
our resources are not frittered away? 

SHRI BIRENDRA SINGH RAO: 
The Act for Exclusive Economic Zone 
came into force in 1977. It is an Act 
of 1976. And We enteTed into DI) 
agreement with Sri Lanka for flshinO' 
in the Wadge Bank area fOr 3 year;' 
That agreement has ended in January 
this year. After that it is all our 
responsibility to increase the number 
of trawlers there. We are trying to 
get more. We are also conducting a 
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detailed survey of the whole area. 
About 50 per cent of the area has been 
properly surveyed; and we shall see 
lIthat all our fish potential is fully 
utllized by our own country. We have 
not extend the agreement with Sri 
Lanka. 

SHRI K. A. RAJAN: I would like 
to know from the hon. Minister 
whether he would take any concrete 
meaSures ~arding this pOaching. It 
15 reported, as I said, that certain 
~ntries are interfering in this bank, 
catching away the whole fish. What 
-concrete steps haVe been taken to 
prevent this poaching? 

SHRI Bl&ENDRA SINGH RAO: Ou,' 
coast guards are taking effective steps 
"to apprehend any poachers. A few 
Taiwanese trawlers were caught on 2 
-or 3 occasions. They were taken to 
the harbour; and whatever action 
'Could be 'taken against them. was 
"taken, and they were released after a 
severe warning was administered to 
them. The coastal guards are always 
on guard to stop poaching. 

SHRI G. M. BANATWALLA: Any 
$cheme for exploiting the marine 
wealth here will benefit the fishermen 
in Ponnani, Chowghat, Tirur and 
Tanur and other areas which are ex-
tremely backward. Therefore, I nave 
to ask the Government whether th~ 
development of these resources, and 
fl.ttitng potentials here will get ~ome 
pt'Jorlty treatment from the Govern-
ment? Further the Government has 
clarified that they are aware of the 
need for the development of these 
potentialities. '1 would also like the 
Government to explain what measures 
<they have thought of apart from these 
'trawlers. In the case of the trawlers 
ana deep fishing, and mechanised 
trawlers, modem flshing tra wlers 
fitted with electronics and refrigera-
tion facilities and all that, care has to 
be 'taken in order to see that the inte-
-rest or this very poor backward fisher-
men is not jeopardised. Will such a 
care be properly taken? Is there any 
.cherne with the Government for even 

the development of Ponnani fishing har-
bour with cold storage facilities? Let 
the Government explain the measures 
that ate being thought of for the 
maximum exploitation of the poten-
tialities and whether priority treat-
ment w'lIl be given in view of tl1e 
very backward nature of this place. 

SHRI BIRENDRA SINGH RAO: For 
deep sea fishing we already have 78 
trawlers on our seas. But in tbe coas-
tal areas we are encouraging fisher-
men's co-operative societies to enable 
them to earn their living by better 
means of fishing. We are also think-
ing of supplying them with trawler's, 
loans and other facilities. In the next 
lew years we want to increase the 
number of mechanised boats beyond 
15, 000. We are also increasing the 
number of trawlers beyond 300 by 
1985. A very large number of 
mechanised boats privately owned hy 
fishennen in the coastal areas are do-
ing this work and we have all inten-
tion of g'lving them full encourage-
ment. 

PROF. MADHU DANDAVATE: Is 
the hon. Minister aware of the fact that 
on the entire coastal area there is a 
constant conflict between those who 
are resorting to mechanised fishing 
and those who are resorting to non-
mechanised fishing essentially small 
fishermen. If you decide to increase 
the number of trawlers on a 
very large scale, are you aware of 
the fact that it will be to the detriment 
of toe small fishermen who are resort-
ing to fishing in a non-mechanise:i 
way? With all your desire, prxtety 
and enthusiasm to have more traw-
lers, will you protect the interests of 
the small fishermen? 

SHRI BIRENDRA SINGH RAO: We 
are fully aware of their needs. We 
are protecting the interests of the local 
fishermen. Government is thinking ot 
demarcating certain areas exclusively 
for small boats and for mechanised 
boats. So far as rivaly between mecha-
nised boats fishermen and other boats, 
country craft, is concerned, I do not 
think we can do anything very effective-
ly_ The hon. Member would agree if 
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ql'llerlf go ~r our in the sea, the 
-IJ,Qtl .. mechatll$ed boats also go a little 
away trom the costal areas. 

PROF. MADHU DANDAVATE: 
Please permit me a small intervention. 

Though you have dO'lle that, there 
IS no patrolling police to see that 
these restrictions are obserV'ed and as 
a result the small fishermen are 
suifering. Will you station patroll-
~ng boats so that the buidelines that 
you have given, they may be rigo-
rously implemented. 

SHRI BIRENDRA SINGH RAO: 
Government is also thinking of. expand-
lng coast guard force and the patrol .. 
ling by poli~e to enforce our rule.:;. 

SHRI XAVIER ARAKAL: There is 
Ai constant conffict between mecha-
n'lsed boat-owners and fishermen in 
coastal area are fully aware of the 
proQlern and we have made many re-
presentations to ameUorate and re-
dress the grivances of the poor 
fishermen. There is one integrated 
fisheries project at Cochin im-
parting valuable training to many 
people ot. that area. I have mrde 
many representations :for the Unprove-
ment of that project 80 that the peo-
ple of the coastal areas could oe bene-
fited. May I know what are the &teps 
taken by the Minister to improve that 
project in particular, so as to reduce 
the conflict between the poor ftshemlen 
.lnd the mechanised boat-o'WO-ers? 

SHRI BIRENDRA SINGH RAO: I 
have already replied to that question 
which was put by Prof. Dandavat~. 
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THE DEPUTY MlNISTER IN "tHE 
MINISTRY OF WORKS AND HOUS-
ING (SHRl MOHAMMED USMAN 
ARIF): (a) Yes, Sir. 

(b) The DDA has intimated that no 
firm date can be given at this stage. 
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